
(a) the number of MOUs have been signed for 
setting up of power projects in the country since 1991, 
State-wise;

(b) the number out of these have been set up so
far;

(c) the steps being taken for early setting up of the
remaining projects to meet the acute shortage of power;

(d) whether any deadline has been fixed for the 
purpose; and

(e) if so, the details thereof and if not, the reasons 
therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S. VENUGOPALACHARI) : (a) As on date, 
the Ministry of Power is monitoring 96 proposals for setting 
up of power projects in the private sector on the 
Memorandum of Understanding (MOU)/Letter of Intent 
(LOI), etc. route costing more than Rs.100 crores. Details 
of the number of proposals, state-wise, are given in the 
Statement enclosed.

(b) As per information available, the projects on the
above mentioned route which have commenced partial 
generation are given below :

SI. Nam© of th© Project Total Capacity Capacity
(MW) Commi

ssioned 
(MW)

1. Hazira Combined Cycfl© Gas Turbin© 515 3x110

2 Jegurupadu Combined Gas Turbine 216 3x45.8

3. Godavari Combined Gas Turbine 216 45 8

(c) to (e) Government of India is monitoring progress 
of all the private power projects awarded through the MOU/ 
LOI, etc. route with projected costs exceeding Rs.100 
Crores and has also fixed March 31, 1997 as the last date 
for filing their Detailed Project Reports with the Central 
Electricity Authority for its techno-economic appraisal.

Statement

Details of proposals tor setting up of power projects in the
private sector on the MOU/LOl etc. route.

S.No. Name of State No. of MOUs

1 2 3

1. Andhra Pradesh 4

2. Assam 1

3. Bihar 1

4. Delhi 1

5. Gujarat 5
6. Himachal Pradesh 7

1 2 3

7. Karnataka 18
8. Kerala 9
9. Madhya Pradesh 19

10. Maharashtra 2
11. Orissa 7

12. Rajasthan 1

13. Tamil Nadu 13

14. Uttar Pradesh 4

15. West Bengal 4

Drinking Water

836. SHRI MOHAN RAWALE : Will the Minister of 
RURAL AREAS & EMPLOYMENT be pleased to state :

(a) whether the Government have formulated some 
Rural Water Supply Scheme to provide safe drinking water 
to the rural population by 2000 A.D.; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS and EMPLOYMENT (SHRI CHANDRADEO 
PRASAD VARMA) : (a) and (b) As recommended in the
Chief Ministers' Conference held on 4-5 July, 1996, all the
State Governments have been requested to take suitable 
steps and prepare specific schemes to provide safe drinking 
water to all Not Covered and Partially Covered habitations 
by 2000 AD, using the funds under the ARWSP, the MNP 
and the Basic Minimum Services.

Committee for Allotment of Accommodation

837. SHRI V. PRADEEP DEV : Will the PRIME 
MINISTER be pleased to state :

(a) whether Government have set up a high-powered 
committee to frame rules for allotment of Government 
accommodation and for construction of more houses,

(b) the names of the representatives of the 
employees on this Committee;

(c) whether Government have carried out any survey 
to ascertain the shortage of houses in the Capital;

(d) the time by which the committee is expected 
to frame rules and whether a copy of the same will be 
laid on the Table of the House; and

(e) the amount of the compensation paid to the 
employees who were denied Government accommodation 
on their turn as per the decision of the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(DR. U. VENKATESWARLU) : (a) Yes, Sir. Two Committees 
have been set up to frame rules for out of turn allotment



of Government accommodation and to examine the need 
for construction of more houses.

(b) Two respresentatives of the employees namely 
S/Shrl G.L. Dhar and K.K. N. Kutty have been associated 
with the Committee constituted to examine the need for 
building more accommodation for Central Govt, employees 
in Delhi.

(c) Demand and shortages of Govt, accommodation 
have been computed on the basis of applications invited 
on restricted basis for the allotment year 1994-95.

(d) The Committee constituted to frame rules for out 
of turn allotment has since submitted its report. The rules 
framed in this regard will be notified and laid on the Table 
of both the Houses of the Parliament.

(e) The Supreme Court has directed that the
employees who were denied inturn allotment of Govt, 
accommodation should be suitably compensated and for 
the purpose, the additional licence fee, collected from the 
out of turn allottees, shall be used. To formulate a scheme
in this regard, in terms of Supreme Court order, a
Committee has been constituted to examine all the related 
issues. The recommendations of the Committee are
awaited.

Employment to Labourers

838. SHRI JANG BAHADUR SINGH PATEL : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be pleased 
to state :

(a) whether it is mandatory to engage/employ the 
labourers on works undertaken under JRY and IRDP;

(b) if so, the details thereof,

(c) the reasons for awarding contracts for such
works by the Government;

(d) whether there is any proposal to enquire into
such cases and to make public the report thereof; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI CHANDRADEO 
PRASAD VARMA) : (a) and (b) Jawahar Rozgar Yojana 
(JRY) is a wage employment programme under which rural 
poor are provided wage employment in various works which 
result in creation of durable community assets. At least 
60% of the resources have to be spent on wage component. 
Integrated Rural Development Programme (IRDP) is a self 
employment programme where assisted poor families are 
enabled to take up self employment activities by providing 
them with productive assets and inputs in primary secondary 
or tertiary sector.

(c) to (e) There is no provision for awarding work to 
contractors under the scheme viz. JRY and IRDP. However, 
when such ^ases are brought to the notice of Central 
Government, t.'e same are referred to the concerned State

Government(s) for taking necessary action against the 
delignquents

Transmission and Distribution of Power

839. SHRI BHAKTA CHARAN DAS Will the PRIN,,£r 
MINISTER be pleased to state

(a) whether the Federation of Indian Chambers of 
Commerce and Industry has hailed the Government's 
decision to privatise transmission of power;

i
(b) if so, the points raised by FICCI in this regard,

and

(c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S. VENUGOPALACHARI) :(a) Yes, Sir. 
The Federation of Indian Chambers of Commerce & 
Industry (FICCI) has hailed th > Government decision to 
privatise the transmission of p^wer by amending of Indian 
Electricity Act, 1910 and Electricity (Supply) Act, 1948, 
through Electricity Laws (Amendment) Ordinance, 1997.

(b) FICCI has raised the following points in this 
regard:

(i) T&D network during the past years have not 
kert pace with the augmentation in the capacity addition 
in r>ower generation.

(ii) The recognition of transmission as a distinct 
activity, and the opening of the transmission to private 
operators, is expected to reduce the T&D losses

(c) It is a fact that investment in transmission 
network during the past years have not kept pace with the 
investments in the power generation It was in recognition 
of this fact that the Electricity Laws (Amendment) Ordinance,
1997 was promulgated which recognises transmission as 
a distinct activity and to provide for facilitating investment 
by private sector in this vital area. The additional 
investment in the Transmission Sector will also help in 
reducing Transmission losses.

[TranslatJon]

Demolition

840. SHRI MUNAWWAR HASSAN : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Government are aware that D.D.A 
has demolished a number of houses without notLe in trans- 
Yamuna area which were there for the last 20 years;

(b) if so, the reasons therefor; and

(c) whether the Government propose to provide 
houses or compensation to affected persons ?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(DR. U. VENKATESWARLU) (a) The D.D.A. has reported


